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New Raipur, th: 19 January 2014
NOTIFICATION

F 6-100/&m@-3/2011.— In exercise of the powers conferred by Section 73 of the Chihatusgarh Land Revenue
Code, 1959 (No. 20 of 1959), the Statc Government, herzby, declares that the Narangi Arca ol Sargupa (Ambikapur)
District mentigned in column (4) shall be included in the proposed revenue village mentioned i column (3) of the
Schedule below, namely -

SCHEDULE

S. No. District Tahsil Proposed Proposed Revenue
Narangi Arca Gram
(h (2) 3) - (4) o)
l. Sarguja Ambikapur 6.730 hectares Sonpurkala

Patwar Ilalka
Number-3.

By order and in the name of the Governor of” Chhatisgarh,
P. NILHIALANI. foin Seeretary
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